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CENTRAL Aomiﬁi'isﬁi;ams TRIBUNAL PRINCIPAL BENGCH

Bhli “*2002/ 99*3 o

New Delhi: this the /7 ~ day of Nouember,zoonﬂi

HON'BLE MR,S.R. ADIGE‘;’VICE CHATRMAN (A )
HON'BLE DR.A*:\iEDAUALLI, MEMBER (3)

1p®R Mmenon®  _ _
s/o Late Shri K, B.Elay:ldom.
2: Santosh -‘Kunarf; -
s/o shri Ajab Singh”,"

.....

3- Ved Prakash :

43 \iTS;fémudhary‘;“
S/o-shri- REFKS ‘Choudhary,
Joint Assttd Director’

All (except. Applicant 'No‘.‘45- ‘fa'te‘-A"stﬁt‘.‘”’i direcb:rs
— ;wational Crime Recerds BJreau, East Block..? ’
‘*K.apuram, New Delhis663 . '
...'..Applicants%

(By Adwecate: Shri piRiMadhavan)
feFau s

1 Union of India,
through ‘

Secretary’y,

Ministry of l-bme Af‘f‘airsm

North Blogk '

New Delhi..1 .

240 The Direcmrg‘“‘ ‘

National Ciime Records Bureau}
East Blod(-?., RAK J."uramin .....

New Delhi-66 L .....ReSpondent s
(By adwcate: Shri N%éKiéigaruaI)
opER -

med 5. Adlge,\IC(A)

Applicants impugn respondsnts' order dated
9‘%39%”99(Annexure-ii1) ordering recoveries of honorarium
paid to them during the financial year 1994-95 an4d

1995-96 in excaess of RH5000/- per annumy which uas
-




2%

within the competance of HOD to sanction?

2? Heard bo th sidesgﬁ

:5.:J It is not denied that the Honorarium uas

sapctioned at the rates préss,cribed,.i.n“resQondentg?

oun letter dated 181299 for lectures: delivered

by applicants in NCRB_ over a p..sal.'icid_..._of\,*»':T_Lme’»‘“i Applicants

have emphasised, a.nd.-thi.s-_h.a.s_ not been denied by

respondents that this honorarium was drawn by applicants

bonafidely as it was released ’qo.,:.them by respondasnts

themsel vesy they relate to 2 period going back to quite

a few years and moregver they urge that they have spent

the money and also paid tax on. the samey Indeed N

applicants state that this is a case of respondents
o

not being aware of their oun mleaiﬁ -

&1 Furthemore we nots that although the

impugned order dated 9'?9.?99_;]._5@1;1){ ‘has civil consequences
applicants wers not put to notice before its issue which
clearly offends the principle of natural .'iugt::!.cef.3

54 In the result t_,he_,OA‘ ‘succeeds and is allowed to

the extent that the impugned order dated 935,99 ta'%
S e . ’
; L thast it relates to applicants before us is quaghpd
and slet“a,_s.i‘def. Recoveries already made , if any, should
be refunded fo_x;thuith‘ﬁ'llf respondents seek to make any
recoveries, they shall do so only after putting
applicants to notice, and if they decide to reject
applioants; representations’y if any, submitted in
response to the notice’ they shall do so only after
advén'ci‘n‘glcqg‘ent reasons in writing why they disagres
with the grounds taken by applicants and referred
briefly in pax;a 3 above’ié
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6  The DA succeeds and is allowed to the

ex ten t_ stated in para 5 abo \/e‘"’tzri No cos ts‘f‘:l-

A'\L‘ngﬁgiﬁpv ,/fé%m&7; ,

( DR.ALVEDAVALLT ) (s.RFADICE )
MEMBER (J) VICE CHAIRMAN(A)..
/ug/



